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,  ■ i-trativc Tribunal, Principal Benchrcatral Adnunistrativc
0.A.1763/1995

N c w H 1 * ^ this the ^/eu day.V of hovomhcr. 2000

lion ble Mr. Ki.r.

.  , r _ ; 5 y -V / o K. h. J a i t i. ey1.Mrs.Uriftii 'lew Delhi
D-535 , Saroj iui I'.ac'-- • -

2.Mrs.Swarn Prabha "pj®am?"Ncw Delhi.
RBA-IS Sector-a. K-^--

-  ' - q'n R S. Chadha
3. Mrs. R.K- Delhi.P4P/&7-B, JaiiciK rUt -.

,  , Chpi B. Mohan Abrol"•• i'.Vr O cjUl i -a  Mrs. V i T-jcw De Ih i.G/613 Sarojanr ihagai , -ev,
q-p d.C. Bhatnagar

M  Blratnagai Vt,- e -i-- ~5. Mrs. aa,'. ej T.|cvv Delhi,
n--?^,6/Nauruj i •
^  1 - j- 1'-i r [ 3.

W/o Shri Prikasheu6. Mrs. SurcHhap^a..c.^^^_ ^^ Delhi .
D-D 026 Sarojaui r'iao-- •

,. w/o Shri B.B.Sharraa7. Mrs.Shanti Snaim •• .AGI-165D.Vikaspui i.

.  Dhai ' -'o Shri Rajindcr KumarS. Mrs.Krishiia Tir-ih^
B - 29 2. Nanakpu r a, i- ur
Mrc.Vrdva^ati "'"^ShrlMadan Mohan
412/163, Shalimar Baah. -.^

,  o'- - i " rhoudhary .in.Mrc.-dsha Kiran ''-t-fA'd-e 'yitanjali Rd. .N.Dcllu
^_'>qr, .^Divali" ir aue-iicai.'—

,  , I - C1-. r i /> Kaohhap
M.- qnva^hi Kaohhap w/o ax.s.p--11. Mrs. SUV . p
X-231. Saroj iiii hs^

^  ,, vawu w/o Sh.D.Xalxo1 ?. M r S . uOd J i oa .•'.a.. ^, ■Ts/Seetor 7 . R. K. Puram. .suv, Du.ni
.  . ^bin^ra w/o Shri R.G.DhingraiS.Mra.Chanonax Delhi

Bi/4.3 , Lajpat ogi .
1  Sh>- i Sukhdov Singhi4.Mrs_Ranjit Nan^wa "y Delhi

Sector - I\ / .1^--. '
/ - r- i Tt t » C5 i ,,e, yrs Ninaaljit Kaur «/o -„;a"nc*h» . . ■ ■ APPl

Type II 53. W.'.Moti Base, -e-,.
c 1- r i -n f..-' n f. k V c r ma);By Advocate: Slu i

Vorsus

1 ,The Secretary,
'  nr.ptt. of Statistics ^ ^

-  -- ^ - anu r.iMinistry of ipow Delhi
Sardar Patel Bhawan, Sansa-.. .-o- .-
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? The Secretary m - -. iaVrv of Finatioc
-•i:'nvv Of Evpcnditurc.^iiuzatw

North Biock.Ncw Delhi

Th.- Executive Enginccr/uuu
....^c^onacnts

R.V.Sinha)
(C-y Acivocato . 1

nPDFR (ORALI

Bv lion
.p.- Mr Kuldm_MnSlLu-Mciflfe£il^^

app 1 ̂  can ci-i[-its who arc e
oialmiag to be

4-^ Frii-ry Operators
vvur^-ii-o "

(in short 'DEO') have

r  of tliC judgonicnt
Cd for extension of uen.fito ei

? r i no i pal
p r ay e u

29.5.98 in 0.A.1699/97 passed by the
tdc T,Mt.unal Phercby the sUularly Situates

i-y-iv fixation in thcir

oa

Be noh

 owed
nr- 30 nS
i' ■

hftr"' oeen aidall

respective grade w.e. d

with consequential Aionetar
i". t ri r

1,1.36 instead of 11.3.3'

\r p C i'i O f 1 t S .

i- r-M- the Scshagiri2_ The applicants submit eaa-
-..Pgrivnten by the Govt. of India on

Cofnmittec vvas ouuipt i ^

.-.f Hic TVth Fay Commission lor tne
■  X. ; .-.p e, n.i Rat i ona 11 sat ion .of

of Rc-organisat d.-ix

- ■o,... l in «bnrt 'EDF') posts.
Data Froccysx,xia .. --

had aoocpted the reoommendations of the

purpose

Electronic

Tpp Govt .

Scshagiri

of.y-st rueturc
L-* ^ b'

vV . C . i

■Sch'Cime

n  fin

C o mm i 11 e .e a i ai

for BDF posts in

This date of Implementation
j 1 n .39 was 'chal longed in

in t r o d u 0 0 0

var ious de

revised

partmen 1.3
■if the

a  number of

before the Central M»Uuatrat Ivc Tribunal and
the Tribunal aliened the reapcetivc pay-acalce w.c.f.

:  . ...v -! nf '1.9.89 with consequent ial monetary1 I i vTS ^ ̂  w .*■

The applicants claim that they arc also
Ministry of Tinancc (DOE)

•* O C.
.1 . w

bcncf its.

0 o v c r 0 d b y the
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Implcnicntatior. Cell OM .latcd U . 9. 89 vide «hio!i tilf
rcuoniBcnclatlona of the Scsliagrlrl Coronuttcc ivcec made
^i-c-Ueahie to the various EDP posts. They aiso olai.®
c«. J, i ̂

that they arc cnt,Ltlcd to the rcspcct.ivc HDP pay

S'-^aJcs w.e.f. 1.1.1086 as observed by the Tribunal in

OA Nos. 1500/07, 1750/07 and 055/07. being similarly

s i tuatcd.

3. Learned counsel for the applicants rcUcd

upon a Full Bench judgement dated 31.7.2000 in
0.A.No.2630/00 wherein the question was whether EDr

staff working in different deparlmeutb aic entitled t-

parity in the pay scales with other FDP staff who have

been granted pay scale w.e.f. 1. 1.86, or w.e.f.

11.0.80. as has been granted to them by the office

memorandum dated 11.0.80.' In the concluding para of

its judgement, the Full Bench observed that applicants

were entitled to the benefits of the O.M. dated

11.9.80 with effect from 11. 1.86 with consequential

bcncf its.

4  Learned counsel for respondents Shri Sinna

submitted that those applioants who have not oompleucd
... -r ...... }• e ii o t e n t i 11 e d t o t h ey c r B o I B c r v c c,

b e no fits o 1 a i me d for b y t h e .m.

5_ After hearing learned counsel for the

applicants as well as respondents, we feel that since

rhe applicants before us are also oEOs wuit.ina in

different in EDP units, they arc entitled to the same
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bcncflts as extended to thc" applioants in

0.A.Nos.1599/97, 1759/97, 955/97 and O.A.2G39/99. We,

tl"ierc f o re , allow thi s 0. A. with a d i rcot ion to 111e

respondents that tl'iey stiaii giant the applioants tiio

respeotive pay scale w.e.f. 1 .1.1985 instead of

11.9.1909 and re-fix their pay accoi-diugly, subject to

fulfilment of other eligibility conditions.

App 1 leants shall also oc cnc.it led to the

e o n s c cj u e n t i a 1 .mo n c t a r y b e n e f i t s f 1 o w i ii g f r o .m s u c h

rc-f ixat ioii.

/dinesh/

5'. The above dii'sotiona should be i.mple.mented

within a period of 3 montlis from the date of rec;cipt

of a c-opy of this order. No ec-sts.

{ M.P. Singh )
Member (A)

( Kiildip Singh )
Member (J)


